GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

NOTIFICATION
Imphal, the 30" January, 2026

RRDP/2/2026-DP-DP(C): In exercise of the powers conferred by the proviso to Article 309 of
the Constitution of India read with the approval of Governor-in-Council in its meeting held on
25.01.2026, the Governor of Manipur hereby makes the following amendment to the existing
Manipur Finance Service Rules, 1998 namely: -

1. SHORT TITLE AND COMMENCMENT:
(a) This Amendment may be called the Manipur Finance Services (2" Amendment)

Rules, 2026.

(b) The Amendment shall come into force with effect from the date of publication
in the official Gazette of Manipur.

2. Amendment of Rule 30 of MFS Rules, 1998.
The existing Rule (v) shall be substituted with the following:

30(v): A member of the service in Junior Administrative Grade shall
be eligible for appointment to MFS Selection Grade on completion of
14(fourteen) years of service from MFS Grade II with at least 4 years

in Junior Administrative Grade.
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(Lourembam Bikram)
Special Secretary to the Government.

Copy to:

1. Secretary to Governor, Manipur, Lok Bhavan, Imphal.
2. Staff Officer to Chief Secretary, Government of Manipur.
3. All Additional Chief Secretaries, Government of Manipur.
4. All Principal Secretaries/Commissioner-cum-Secretaries/Secretaries, Government of
Manipur.
The Principal Accountant General (A & E), Manipur, Imphal.
The Secretary, Manipur Public Service Commission, Imphal.
7. The Director (Printing & Stationery), Manipur, Imphal with a request for publication
in the State Gazette Extraordinary. He is requested to send 75 copies of the Gazette.
8. Director (MIS/CPIS), Manipur.
9. Website Manager, DIT, Manipur for uploading on the Government website.

10. Order book/Guard File
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